IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTH ZONE AT CHENNAI

Application No.50 of 2022.

Mr. S. Kalimuthu,
S/o. Saminathan,
3/150, Karachery,
Kinathukadavu Taluk
Chettipalayam,

Coimbatore-641201 ... Applicant
-Vs-
1. The District Collector,
Collectorate Coimbatore,
Coimbatore and 7 others ... Respondents

INDEX TO THE TYPESET OF PAPRES

'S. No DATE DESCRIPTION PG No.

1. 15.07.2022 Counter Affidavit of 8t

Respondent -3
2. |05.08.2018 Application for Consent to
Establish 18-
3. | 06.09.2018 | Consent to Establish issued by
the Tamil Nadu Pollution Control | |9 -2l
Board




01.04.2022 | Show Cause Notices issueWr/,1

the Tamil Nadu Pollution Control
233t
Board and the 8t Respondents
reply with Photographs

— Electricity bill details -3k,

It is certified that above document is true xerox copy of

therespective original.

Dated at Chennai on this the 25thday of July 2022.

>

Counsel for 8th Respondent



IN THE HON’BLE NAT{ONAL GREEN TRIBUNAL,
SOUTH ZONE AT CHENNAI

Application No.50 of 2022

Mr. S. Kalimuthu,

S/o. Saminathan,

3/150, Karachery,

Kinathukadavu Taluk

Chettipalayam,

Coimbatore-641201 .. Applicant

-Vs-

1. The District Collector,
Collectorate Coimbatore,
Coimbatore.

3. Revenue Divisional Officer,
Office of Revenue Divisional Officer,

Coimbatore.

3. Tamil Nadu Pollution Control Board,
Rep by its Chairman,
76, Mount Salai, Guindy,
Chennai — 600 032.

4. Member Secretary,
State Environment Impact Assessment Authority,

3rd Floor, Panagal Building,
No.1, Jennis Road, Saidapet,

Chennai.

5.  District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Plot No. E-55A, SIDCO Industrial Estate,

Pollachi Main Road, Kuruchi,
Coimbatore.

b. Assistant Director,




Department of Geology and Mining,
Collectorate Coimbatore,
Coimbatore.

The Executive Officer,
Arasampalayam Village Panchayat,
Karachery Village,

Kinathukadavu Taluk,

Chennai.

8. M. Balakrishnan,
S.F No. 298/2A,
Merku Thottam,
Karachery Village,
Arasampalayam,
Kinathukadavu Taluk,
Coimbatore. Respondents

COUNTER AFFIDAVIT FILED BY THE 8™ RESPONDENT

I, Mr. M. Balakrishnan, S/o. Mylsamy, aged about ... years,
residing at Merku Thottam, Karachery Village, Arasampalayam,
Kinathukadavu Taluk, Coimbatore District, having temporarily

come down to Chennai do hereby solemnly affirm and sincerely

state as follows:-

1. I state that I am the 8 Respondent herein and as such I

am well acquainted with the facts and circumstances of the case.

2. 1 state that I have read the application along with the
supporting documents and [ respectfully deny each and every
allegation and the Applicant is put to the strict proof of the same.

The absence of any denial either specific or generic will not



©

constitute admission on part of the 8% Respondent and the

Applicant is put to strict proof of the same.

3. I state that the applicant has filed the above application
with a prayer:-

(i) To pass an order of Permanent Injunction, restraining the
8" Respondent from operating the illegal rough stone quarry in
S.F. No.298/2A, 300/2, situated at Karachery Village,
Arasampalayam Panchayat, Kinathukadavu Taluk.

(i) To pass an order of Permanent Injunction, restraining
the 8™ Respondent from operating the unauthorized stone and
M-Sand crusher in S.F. No.298/2A, 300/2, situated at Karachery
Village, Arasampalayam Panchayat, Kinathukadavu Taluk.

(iii) To pass an order directing the Respondent authorities to
take immediate measures to assess the damages that has been
caused, on account of the illegal quarrying and operating of
unauthorized crusher and M — Sand unit being carried out by the
8th Respondent, and to pass necessary orders under Sec.5 of the
Environment (Protection) Act, 1986 to recover the same from the
concerned officials responsible and prosecute them in accordance

with law.

(iv) To direct the Respondent authorities to initiate criminal
prosecution against the concerned officers responsible for

violations of the provisions of the environmental legislation.

(v) To direct the Respondent authorities to remediate the

impugned area.
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4. 1 state that through a partition deed, I received a land to an
extent of 1.34.0 Hectare in 5.No.298/2A and 1.51. Hectare in
S.N0.300/2 totalling to an extent of 2.85.5 Hectare vide
document no. 1218 of 2014 registered in SRO Kinathukadavu.

5. 1 state that thereafter, I have applied for a consent to
establish a stone crushing unit for manufacturing blue metal
jelly of various sizes and manufactured sand through an
application dated 05.08.2018 by submitting all the necessary
documents required for establishing the said unit before Tamil
Nadu Pollution Control Board and as such by a proceedings
dated 06.09.2019 in Proc.No.F.1967
CBS/0S/BEE/TNPCB/CBS/A/2018 I was issued with a consent
to establish the said unit in S.No.298/2A( Consent order
No.1801215554851) valid till 31.03.2023.

6 I state that with regard to Para No.4, I deny the allegation
made by the applicant in his application. As stated earlier, I got
an order of consent to establish during 2018, Electricity
connection was obtained in December 2020, thereafter, I started
the process of installing the machineries only from 2020. To
avoid air pollution in the neighbourhood I dug 10 feet deep to
erect the machineries using earth movers and JCB. The sand dug
from the pit was used to structure the bund and the rough rocks
dug from the pit was left unused in the land. The activity of
quarry/mining rough stones using explosive as stated in the
application was not at all carried out by me and the said

allegation is a false one.
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7 [ state that with regard to Para Nos.5 and 6, I deny the
allegation that the said unit is  within 500 metres from
inhabitation. Moreover, 1 have obtained No objection certificate
from the Tashildar and the Block Development Officer certifying
that there is no inhabitant Within 500 metres from the stone
crushing unit. Further, the allegations made in the aforesaid
paragraphs, are with regard to quarrying activity in the said
premise and there is no such quarrying activity in the said
premises. I have obtained consent to establish the stone crushing
unit only in Survey No. 298/2A and Survey No. 300/2 is the
adjacent land owned by me and there is no any quarrying activity
took place in the said premises as alleged by the Applicant in the

above Application.

8. I state that with regard to Para No. 7, I have duly followed
all the norms and procedures set out in the Board Proceedings of
the Tamil Nadu Pollution Control Board while establishing the
unit. I dug 10 feet deep pit to erect the stone crusher to reduce
the spreading of the dust in the Air. Likewise, I have followed all
the guidelines, safety precautions and parameters specifically
issued by the Pollution Control Board with regard to the
establishment of stone crushing units were complied accordingly.
The installation of machineries in the said unit, is itself not
completed in full and the allegation made by the Applicant that,

the emission from crushing get deposited in and around the area

is not true.

9. | state that with regard to Para Nos. 8 and 9, | deny the

allegation that I was functioning the unit with the consent to




establish obtained from Pollytion control board and without
getting a valid approval. The Consent to establish was obtained
by me in the year 2018 and it is valid till 2023, the process of
establishment is still on. Furthermore, I can apply for Consent to
Operate, approvals, permits and licenses only after completing

the installation of crushing machines in full.

10. 1 state that with regard to Para Nos. 10 and 11, the
allegation made by the Applicant in the Application that, on
14.09.2020 a complaint was given to the 15t Respondent through
his mother and the neighbouring land owners is false. The
complaint was sent only by the Applicant and his mother, not by
the neighbouring land owners as stated in the Application, they
have only included the words, general public of the Karachery
Village and farmers of the Arasampalayam panchayat in the
senders address and there is no signature of any of the general
public found in the complaint. Thereafter, based on
representation made by the Applicant on 11.03.2022, the
Officials of the Tamil Nadu pollution Control Board inspected the
premises on 31.03.2022, were the stone crushing unit is
established. On 01.04.2022, two show cause notice was issued
by the DEE, Tamil Nadu Pollution Control Board, Coimbatore
(South), to show cause me within 15 days for the observations
made by the Officials during the inspection. Immediately, after
receiving the show cause notice, I made my reply to the Pollution
Control Board explaining all the queries along with photo proof,
with regard to the observations, made by the Officials during the
inspection. | have also stated in my reply, to the Pollution Control

Board that, the machines were checked by starting it after
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installing, whether it is functipning or not and not as a trial run

as mentioned in the Show cause notice.

11. I state that with regarq to grounds a, b and c, I have
obtained Consent to establish only to install the Stone Crushing
Machine to manufacture blue metal jelly of various sizes and
manufactured sand and not for quarrying purpose. The
allegations made by the Applicant in the Application are utterly
false. The stone crushing machines in the unit are not yet
installed fully. Further, there is no any inhabitation within the

limit prescribed by the Tamil Nadu Pollution Control Board.

12. I state that with regard to grounds d, e and f, there 1s no
any explosives used while unearthing the rocks as mentioned in
the aforesaid grounds. I have dug the deep pit only to install the
machineries that too with the help of JCB and earthmovers and
not by using any explosives. [ have used the sand dug from the
pit to structure the bund in the boundaries and 1 have duly
complied with all the norms, guidelines and precautions
specifically issued by the Tamil Nadu Pollution Control Board for

the establishment of stone crushing and M Sand units.

13, [ further sate that the all the allegations made by the
Applicant, in the Application are not true. The Stone crushing
unit comprised in Survey No. 298/2A is still in establishment
stage and only after the completion of the instalment, all other
permissions, licences and consent to operate can be applied. As

stated in the Application there is no any carrying activity took

place in the said premises and there is no any type of

manufacturing done by the 8th Respondent without getting a

-



valid permission/license from the concerned authorities. Hence
. ’

this Application is liable to be dismissed.

Under the above said facts and circumstances, it is
therefore prayed that this Hon'ble Tribunal may be pleased to
dismiss the above Application No.50 of 2022 as devoid of merits
and pass such further and other order as this Hon’ble Tribunal
may deem fit and proper in the circumstances of the case and

thus render justice.

Solemnly affirmed at Chennai and
signed his name in my presence on

this the day of July 2022

\&E}v
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' TAMIL NADU POLLUTION CONTROL BOARD

b FORM-I

%mﬂlmnlnn for consent under scetion 21 of the Air (Prevention and Control of Pollution) Act 1981, as

amended (Central Act 14 of 1981)
f Pollution) Rules, 1983)

%

 E

TN
N

(See rule 7 of Tamil Nadu Air (Prevention and Control o
(To be submitted in Duplicate)

I. [a] Full Name of the applicant . Balakrishnan M
(Occupier of the unit)
[b} Designation . The Proprictor
[¢] Office address with pin code . §.F No.298/2A, Arasampalayam

Village, Kinathukadavu Taluk,
Coimbatore District,642109

[d] Factory address with pin code . S.F No. 298/2A, Arasampalayam
Village, Kinathukadavu Taluk,
Coimbatore District,642109

[¢] Phone no.with STD code P

[f] Fax no. with STD code D -
: Suryabala_l23@rcdit'fmail.com

(8] Email 1d
[h] Website address :
(1] Mobile No. © 9942568568
2. Full Name of the Unit BALAKRISHNAN BLUE
METALS
3. Location of the unit
[a] Survey No/TS No . 298/2A
[b] Village/Town - ARASAMPALAYAM
[c] Taluk . KINATHUKADAVU
[d] District :  Coimbatore
4. Local body Name & Type KINATHUKADAVU Panchayat
Union
5. Land Status Owned
Rent per Year(in Lakhs)
Extent of land (in Hectares)
[a] Total 1.340
[b] Build up area 0.248
[c] Solid waste Storage/Disposal area :0.020
[d] Green Belv/Irrigation area :0.250
[e] Vacantarea {a-(b+ctd)} 1 0.822

6. Details of raw materials used

SL.No. |Name of the raw material \Quantity \Unit
|

e ———

Principal
Use
l alalalatal l i ™ ime om b em — ]

- ™ eeemla Ma_ - [ T [P
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Calorific |Ash Sulphuf
Value Content [Content’

SL.No. |Name of fuel IWQuantity
use in T/d

8. Details of products manufactured : Y
SL.No. |Name of the product Quantity | Unit End Use %\\
Products ’k_‘
1. Manufactured Sand 15000 Soldout
Tons/Mont
I h
2. Blue Metal Jelly of Various 10000 Soldout
Sizes Tons/Mont
h
By Products
Intermediate Products

9. Manufacturing Process
Manufacturing Process for Blue Metal Jelly :
Stone Boulders - Primary Crusher - Secondary Crusher - Vibrator - Blue Metal Jelly of

various Sizes obtained - Sold Out.
Manufacturing Process for Manufactured Sand
Stone Boulders -Primary Crusher-Secondary Crusher-
Vibrator - Washer - Manufactured Sand - Sold Out.

10. No. of Employees working per day : 20
(including contract workers)

11. Date of commissioning

12. (a)Details of Point source emission with
stacks

Tertiary Crusher (VSI) = =

18/07/2019

12



sL.No. |Stack  |Source |Contro|Top Height Materi | Exit [Exit Max
No 1 dimens |above (alof  |Gas Gas Discha
Measu |ion Gl Constr | Velocit | Temp  |rge
res uction |y
1. 00 Walter | 0 0 Gl - -
Primar | Sprinkl
y er
Crush |Arrang
er(Jaw |ement
Crush |with
er) Gl
Sheet
Enclos
ure
2. |00 Water | 0 0 Gl - -
Secon |Sprinkl
dary |er
Crush |Arrang
er(Jaw [ement
Crush |with
ers)- |Gl
2Nos |Sheet
Enclos
ures
3. 00 Water | 0 0 Gl - - -
Tertiar | Sprinkl
y er
Crush |Arrang
er(VSI {ement
Crush |with
er) Gl
Sheet
Enclos
ure
4. 00 Gl 0 0 Gl - - -
Vibrat [Sheet
ors-4 |Enclos
Nos ures
5. 00 Gl 0 0 Gl - - -
Conve |Sheet
yors |Enclos
ures
6. 00 Dust | Gl 0 0 Gl - = 4
Collect | Sheet
ion Enclos
Cham |ure
ber
12. (b)Details of Fugitive or Noise emission
SL.No. Source of Type of Pollution Capacity in HP
Fugitive or emission Control
Noise emission Measures
13. Total Gross Fixed Assets (GFA) (Rs. in 160.0
Lakhs)
14. Cost of Air Pollution Control Measures 5.0
(Rs. in Lakhs)

15 Netaile nf hahitatinn: (A1l the hahitatinn

13
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16. [a] Name of the nearby Roadways : MDR-ChcttipaInynm-NCg”""'1}“‘@
[b] Distance from the site in Kms © 1.0 )
17. [a] Land use classification of the site . Non-Planned Area
[b] Authority which classified the land ¢ DTCP
use

18. Name and distance of the sensitive area -~
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,

Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

19. Is the unit is located within | IKm from : NO
marine coastal area (sea, estuaries, back
waters)

If yes please mention the distance from
the unit (In Meter)

20. Name and address of all

Directors/Partners
SL.No. Name of Partner Designation Address ___]
1. Balakrishnan M The Proprietor Door No.7/42,
Majara
Karacheri(Po),
Arasampalayam

Village,
Coimbatore J
District.

List of Documents as per rule:-

Details of Water Balance and wastewater balance for process. (Attached)

Land use classification certificate as obtained from CMDA/ DTCP/LPA. (Attached)
Details of Material balance for each products and process.  (Attached)

Consent fee under Water and Air Acts payable to the Board. (Attached)

5. Auditor Certificate with break up details for the proposed Gross fixed Assets duly certified
by a Chartered Accountant in the prescribed format. (Attached)

6. Detailed manufacturing process for each product along with detailed process flow chart.
(Attached)

7. Topo sketch showing the distance of water bodies, roads, existing/proposed residential areas,

WD~

agricultural lands, important religious locations, cducational_mstimtions,.ancient monuments,
archeological places and other sensitive areas for 1 KM. radius from the units.  (Attached)

8. Layout plan showing the location of various process equipments, utilities like boiler,
generator etc, effluent treatment plant, outlet location, non-hazardous and hazardous waste

storage yard.  (Attached)

9. Copy of attested sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant.  (Attached)

10. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

I'1. Air pollution control (APC) measures proposal which must contain the details regarding
fuels used, sources of emission, characteristics, concentration and quality of pollutant, proposal
along with design criteria and drawing for the proposed APC measures, adequacy of APC
measures and stack, odour/noise causing operations and its specific odour/noise control
measures([f applicable). (Attached) '

12. Thasildar Certificate  (Attached)

14



o ). 1 certify that all the information / data supplied are true and have not suppressed
_4\ any relevant information. I am aware that furnishing incorrect information /
? suppression of relevant information attracts the penal action under Chapter V1 of the
/ Air (Prevention & Control Of Pollution) Act, 1981 as amended.

2. 1 hereby undertake to make a fresh application for consent in case of change in
either of a product/point of discharge or in quantity of emission or of its quality.

3. I hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. T hereby undertake to apply for consent to operate/renewal of consent along with the

required details 30 days prior to the expiry of consent order.

Signature of the Applicant
Name and Designation

Place :
Date :




/
(
f

.r"l
/Application for consent unde

(See rule 26 of Tamil Nadu Water (Pr

i1l we E

B
o T ol
s

TAMIL NADU POLLUTION
FORM-II
r section 25/26 of the Wat

as amended (Central Act 6 of 1974)
evention and Control of Pollution) Rules, 1983)

CONTROL BOARD @

er (Prevention and Control of Pollution) Act 1974,

(To be submitted in Duplicate)

. [a] Full Name of the applicant

(Occupier of the unit)
[b] Designation
[c] Office address with pin code

[d] Factory address with pin code

[e] Phone no. with STD code
[f] Fax no.with STD code
[g] Email Id

[h] Website address

Balakrishnan M

The Proprietor

S.F No.298/2A, Arasampalayam
Village, Kinathukadavu Taluk,
Coimbatore District,642109

§.F No. 298/2A, Arasampalayam
Village, Kinathukadavu Taluk,
Coimbatore District,642109

suryabala_123@rediffmail.com

16

[i] Mobile No. 9942568568

. Full Name of the Unit BALAKRISHNAN BLUE

METALS

. Location of the umit
[a] Survey No/TS No 298/2A
[b] Village/Town ARASAMPALAYAM
[¢] Taluk KINATHUKADAVU
[d] District Coimbatore

. Local body Name & Type KINATHUKADAVU Panchayat

Union

. Land Status Owned
Rent per Year(in Lakhs)
Extent of land (in Hectares)
[a] Total 1.340
[b] Build up area 0.248
[c] Solid waste Storage/Disposal area 0.020
[d] Green Belt/Irrigation area 0.250
[¢) Vacant area {a-(b+ct+d)} 0.822

6. Details of raw materials used
SL.No. |Name of the raw material Quantity | Unit Principal
Use

1. Rough Stone Boulders 28000 Crushing

Tons/Mont |& Washina




{SI_,_’\‘.)_ Name of fuel ]l‘nints of | Quantity | Calorific | Ash Sul|
~|use in T/d | Value Content | Conl
8. Details of products manufacured
SL.No. |Name of the product ]Qunntitv Unit [End Use
Products
1. Manufactured Sand 15000 Soldout
Tons/Mont
h
2. Blue Metal Jelly of Various 10000 Soldout
Sizes Tons/Mont
h
By Products
Intermediate Products -

9. Manufacturing Process

Manufacturing Process for Blue Metal Jelly :

Stone Boulders - Primary Crusher - Secondary Crusher - Vibrator - Blue Metal Jelly of
various Sizes obtained - Sold QOut.

Manufacturing Process for Manufactured Sand :

Stone Boulders -Primary Crusher-Secondary Crusher-Tertiary Crusher (VSI) - -

Vibrator - Washer - Manufactured Sand - Sold Out.
10. [a] Water Source Details :

SL. No. |Source Type. Source Name Quantity
1 Ground Water Borewell 91.0
(within premises)

(b] Water Consumption Details

SL. No. |Source Consumption Quatity (KL/D)

1. WC-I1I: Domestic 1.0
-, WC-1V: Process (Not easily Bio degradable) | 0.0

11. Details of sewage/trade effluent
generation

a). Sewage Generation Details

Total Sewage Generation Quantity :0.80 KLD
S.No. Source Quantity(KLD)

1. Domestic 0.8

b). Trade Effluent Generation Details

Total Trade effluent Generation Quantity : 70.00 KLD
S.No. Source 2 ___|Quantity(KLD)

17



a). Sewage Treatment P

lan* Details

Treatment status: Septic Tank and SP/DT

f‘ ‘?L.No.

Name of the Treatment | No. of Units Dimensions in metres
Unit

1. Septic Tank 1 3.0X2.5X3.0

2. Dispersion Trench 1 5.0X2.5X3.0

b). Trade Effluent Treatment Plant Details

Treatment status: Individual ETP

SL. No. Name of the Treatment | No. of Units Dimensions in metres
Unit
j Settling Tanks 4 3.0X5.0X3.0(each)
13. Details of sewage/trade effluent
disposal
a). Sewage Disposal Details
S.No. Description of Outlet | Quantity(KLD) Disposal
1. Sewage 0.8 On Industrys own
| land
b). Trade Effluent Disposal Details
S.No. Description of Outlet | Quantity(KLD) Disposal
1. Trade Effluent 70.0 Recycling to process

I4. [a] Details of Non Hazardous Solid

Wastes
SL. No. |Nature of Solid Quantity | Unit Mode of Area of
Waste disposal land
earmarked
for
storage/dis
posal(in
sq.Metre)
1. Fine Dust and Silt | 3000 Soldout 200
Tons/Mont
h
[4. [b] Details of Hazardous Waste
SL. |Name of Process |Name of |Quantit [Waste |Waste |Waste |Area
No. Process |y T/Y  [Type Storage |Disposal |earmar
Waste ked for
(Catego Storage/
ry No) Disposal

IS Total Grace Fived Accate ((GRA) Re in




19. Details of habitation: (All the habitation
located within 1KM radius of the unit)

SL.No. Name of habitation Distance in Kms | Population
1. Karacheri 0.7 1000 l
20. [a] Name of the nearby Roadways . MDR-Chettipalayam-Negamam
[b] Distance from the site in Kms 10
21. Details of water bodies like

lakes/rivers/canals within a radius of
1 KM and rivers within a radiusof

s

SKM
[a] Name of the Water Source Do-
[b] Distance (in meters) : 00
22. [a] Land use classification of the site - Non-Planned Area
[b] Authority which classified the land ~ : DTCP
use

23 Name and distance of the sensitive area = -
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,

Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

24. Ts the unit is located within 1 Km from : NO
marine coastal area (sea, estuaries, back
waters)
If yes please mention the distance from
the unit
25. Name and address of all
Directors/Partners
SL.No. Name of Partner Designation Address
4 Balakrishnan M The Proprietor | Door No.7/42,
Majara
Karacheri(Po),
Arasampalayam
Village,
Coimbatore
District.

List of Documents as per rule:-

1. Details of Water Balance and wastewater balance for process. (Attached)

2. Land use classification certificate as obtained from CMDA/DTCP/LPA. (Attached)
3. Details of Material balance for each products and process. (Attached)

4. Consent fee under Water and Air Acts payable to the Board.  (Attached)

5. Auditor Certificate with break up details for the proposed Gross fixed Assets duly certified
by a Chartered Accountant in the prescribed format.  (Attached)

?A:Pchaiclﬁd manufacturing process for each product along with detailed process flow chart,
ache s R ;

7. Topo sketch showing the distance ofwaﬁmf
agricultural lands. important religious locations
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\\ /IU. A covering requisition letier stating the status of the industry and activities clearly.

(Attached)
{'i 11. Air pollution control (APC) measures proposal which must contain the details regarding
j fuels used, sources of emission, characteristics, concentration and quality of pollutant, proposal
along with design criteria and drawing for the proposed APC measures, adequacy of APC
measurcs and stack, odour/noise causing opecrations and its specific odour/noise control
/ measures(If applicable). {Attached)

12. Thasildar Certificate  (Attached)
13. BDO Certificate (Attached)
14. Crusher to Crusher Distance Certificate (Attached)

15. Copy of attested Memorandum of Articles in case of Public/Privale sectors Ot registered
partnership deed in case of partnership company. (Attached)

Declaration

I. 1 certify that all the information / data supplied are true and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under section 42 ot
Water (P&CP) Act, 1974 as amended.

2. 1 hereby undertake to make a fresh application for consent in case of .changelof
either of a product/point of discharge or of the quantity of discharge or 1ts quality.

3. 1 hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. 1 hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signature of the Applical
Name and Designatic

Place :
Date :

Sy .‘L“.,.; :_.',l p I.,—_‘:
e i et X e M S
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TAMILNADY Pﬂll.l.l'l'lﬂl‘l BUNTHEBL BGARB

HENT ORDER NO. 1801215554851 DATED: 06/09/2018.

ROCLLDINGS NO.F.1967CBS/O.S/DEE/’TI@I."Cﬁ!CBSIAJZOIS DATED: 06/09/2018

fornEstabltshment Mjs 3B "'""AKRISHN AN BLUE METALS' E: No
re Distric - for-the

NUI: gé\gl:C Board-Consent.
2A. ARASAMPALAYAM village, Kinatht cadayu Taluk, and Coimbato
stabhshmcn.t or take steps.to cstabhsh! %{“ ktry “under.Section 21 of the Air(Prevention: and -,
control of Polluhon)Act ‘1981* as amended in’ 19&7(Cenual' Act 14 qf‘ T981’1-Issued -Reg

RII: 1. Unit's apphcatlon id 15554851 -for CTE-new dath 05:08:2018
2. Application resubmitted in © OCMMS-after corrections.on. 05:09.2018.
1

3. IR. No: F. 1967CBS!0S/AEICB§/2018 dated 05.09.2018 o N
4 Minutes 6f the 168th DLCEC meenng’datcd- 05’ 09 2018 hcl&‘at* thc ors, DEE Cmm'ﬁﬁt’dfe ‘South”

Consent to establish or take steps to establish is hereby grantcd un' c.cuon 21 of the Air (Prqvannoﬂ a_;,:d control of Pollutm o)

a VIRLTE 08 ?\mpndcd in 1987 and the Rules and Orders made there under Ao -

“The Proprietor,

Ms . BALAKRISHNAN BLUE METALS
S.F No.298/2A,
ARASAMPALAYAM Vlllage,
Kmathukadavu Taluk,

Coimbatore 'District:” ; - o )
Aulhorizing aesupies b el otish ot tdke steps to. establ:sh lhe mdu,stw..,m the siteunientioned below:

S.F No.298/2A,
AR.ASAMPALAYAM Village,
Kinathukadavu Taluk,
Coimbatore Dlst.l ict.

NN o

ahfain Gonsent to qgm;atg. under Sec.uonzl o.ftheeAu:

This Consent-to establishis - valid'upto March 31 PQ" 2
er is earhqr subjec; iq specla.l [ and general conditions

(Prevention and control bfPollution) Act, 1981, as amended” m1987'5vh|'_ _

enclosed. Aot Rl - )
e, K i mmlmmmn.mm
. : . i mmmcmmm

P. MANIMARAN Lo '
iy - Niﬁz;s‘;s”dmmumuukumo

‘ & T | g R v oY :if?ml.emlmnfwzs.Mvm; d

District lwlrrmm ntal Enginee

Tunhl Nadu Pollnuo?: ‘Control Bo}irrl
IMBATQBE SOUTH |
To <
The Proprietor,
R ol AT T 4 SRS

Mls.BALAKRlSHNAN‘BLUE M?ETALS
S.F No:298/24A, Arasampalayanv"/-illage, K
Pin: 642109 2 3 s o et :

mathu.kadavu Taluk. Cmmbamra B;stmt,r oy

_,- =

Copy to: ! s
1.The Commissioner, KINATHUKADAVU-Pmchayat Union, Kinntlmkgdavu T;mk, Qmmbaxure D;sm't S
2. Copy submitted to the Member Secretary, Tamil Nadu' Pol]htion Contml Bdﬂ&ithkﬁg}@f A “ ’ﬂim ‘faform

3. Copy submitted to the JCEE—Momtormg.

4. File

———————
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“The uAit hias to comply with the provisions ofﬂ]'?.ﬂﬁiié'fl‘,i'ﬁ;l_i"hty Insumnc

© The unit shalx prgwde adcquate water spnnlder:. fdfihc cont;

“The umt shall dcvelop green bel £ aéequa _

I‘ IR, —_
P e u:‘?\':‘;__.—'—_-*'-

yy e g
oo ol g ua

(e pd o GENERAL CONDITIONS

v freae L -t-"ih ¢

\E\.

This consent.to estabhsh cannq; be.construed as. cousem to operate and the unit shall not commence
the opcrauon'wnhau'f obtaining’the Consénit to operate. - )
The apphcant shall make a request for grant of conscnt to operate at least thirty days, before the
commissioning of trial production. ; "
Any, Change ] in the details furnished in the. cond\txon;_,‘ as to q\brs?u'ght to the notice of the Board and
got’ ‘approved by the Board, d before obtaining consent to. 69&5& unde r the: saxd' Act. i

1 , }‘ict' 1991 to prowdc
-other hvmg creatureslplants and

il

immediate relief:in the event of any hazard to human being

_prope:.nes whllc ‘handling and storage ¢ of hazardous ¢ substances, (wherever phcable)

ConsTnt to opcratf- will not be 1ssue:d unless the. umt compl;cs with th,e -conditions. of consent 10
establish..

ST

o of”“dxﬁj,éfm n dunng the 1oade
st-emissions o

and unloading: ot constructmnvmatenab to—mummzevth

50\

The unit shall provxdc water: spru: e1$ alopg the, Em La.ty rél:fids msuie thc prermscs to avmd fugitive:. -

dust. cnnssxon dunng ‘the. vehlc & mi
wid ardund»th&prcmases.‘ s e HEHE 28 -
umt shaﬂ mform the cﬁ;}ﬁgq wﬁh relevant

SeEd 'vf-ﬁl"!.

In.case there is any chan,l
documents 1mm&d1ately

Ly G - % ﬂ'ﬁﬁ— m.um' - ;ﬂé;'..w:
: B 'dug.!m!muxz P35 4053 = =
ey D“U'F-tEﬂ\'lrﬁli[ﬂ ntal Engineer..
: TsmntNadu Pollution’ gqutrol Board,
' COIMBATORESOU; .

'Eil:..- - l
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|
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TAMILNADY POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

establishing the facility for the manufacture of products/
w. Any change in the product/byproduct and its
d fresh consent has to be obtained. "

1. This consént to establish is valid for
byproducts (Col::2) at the rate (Col 3) mentioned belo
quantity has to be brought to the notice of the Board an

Quantity Unit

Sl Description
No. R

Product Details .

1. | Manufactured Sand
2. | Blue Metal Jelly of Various Sizes ,

! 2. This consent to establish is valid for establishing the facility witli thé bélow mentioned emission/noise

sources along with the control measures and/or stack “Any change-in the emission source/control
measures/change in stack height ;

has to be b_rought-ﬁg_.thg:—h_nolicfé'p{f the Board and frésh consent has to
Lﬂi . T “

15000 | Tons/Month
10000 * | Tons/Month

Ty

, be obtained if necessary. IS
! i S ay B, sl el ey o e RBR etk ,_;,s;,".}-‘m:;..‘ iy st i
: I Point source emission with stack: .. s eyt
1 T . oy A RS S TN o AR Al YRR L e
& » Stack |Point Emission Source y . |Stac :hc:‘lght ‘Ga&eou.‘s,l_)gchnrg‘e.
Now=: | i o o {fFouy Ground HinNm3/br=
» . : 5 : I.:’ ¥ s " f el o ! . Lﬂydlm’mir"-.".:‘ﬁl_. - Te it
i 00 | pémary Crusher(Jaw ...} Wate
~ - |Crusher) -« w0 ofArrangemel
] : . ' : Gl Sheet Encla
i ; TR e S e AT R
, 00 - | Secondary Crusher(Jaw ~ ["Water:Spiinkle
{ ; Crushers)-2Nos. -~ s ED.
i . ' e VAL R ! £
l - CON R S i
¥ 00 | Tertiary.Crusher(VSl ‘Water Sprinkler | 0 ’ il
E Crusher) : 1Arrangemant with 1} 1
- S s A Gl'SheetiEnclosure |~ =« - -~ %" .
i - i ' TN S agil. (g pede o s S = .
00 Vibrators-4 Nos ; Gl:'Sheet. ¥ 51 IR 2
- g : . © {Cnelosures: - 1 i AR s
- - e T = T Ty o
00 Conveyors - Gl:Sheet. o 3
. |Enclosures 3
00 Dust Collection. Chamber | Gl.Sheety. . 0 ' .
” o Enclosure,, .
11 Fugitive/Noisc emission : Loy b
- o g & o Lo (MR Cn 1S ssia
Sl Fugitive or Nois¢ Emission |Type of emission Control
No. sources- ' ' T ‘measures o
3. .Additional Conditions:. ¢
' L v L. '
. A [ i ;
e L
et 4 AR "
5 A '
U 'y 9 * . R L o ¥ [
h A e -:-":".‘f‘.‘..-. P o} ,
7 ' Njin. Foer TN Rl WG Rt )
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; ot idkia'n W i BT N T S
- : o ' ' VR e e s ol AT £ A8 A RO e
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TAMILNADU POLLUTION CONTROL BOARD

|

1 "l"hc_guni‘tus_hall establish the stone crusher as per the latitude and longitude furnished 1 the e

certificate without any deviation.
2. The unit shall provide the APC measures such as water sprinkling arrangements and closed shad
thie Jaw crusher, VSI Crusher; closed shed for vibratory screen, Tin sheet cover and water :aprmkl'ln;‘ :
for conveyors and drop point and closed ‘dust bunker so as to satisfy the Ambient Air Quality/Ambien
~ = “Noise‘Level 'standards prescribed by the Board from time to time. < 153 . )
3. The unit/shall provide water sprinkling system to control the fugitive dust emissions at various
N <p_oints/dus,t,e_missionhsources.'.. s eREINA ai :
¥ JaW crushier shall be'enclosed with tin sheet cladding.
o s 5=Vibratorshall bé covered oniall foursides. ... o o o
: - 6: The-entire conveyor belt should be covered with GI Sheets. ... )
7. Telescopic-chutes are to bé provided af'the product unloading conveyor to prevent dust release in to
the atmosphére during free fall off material from height. These chutes shall be adjusted in length

= v rraccording to the size of thecheap. . ool o on o _ _ . !
3., Dust containment enclosu: _,é.',"should.b_e.pf_ovided'and'supponed on angles so that it can with stand
‘strong-wind: i theiroofshould be ‘givi dualslope/curvature so-as to prevent accumulation of

) > s =T y f B . e : o Ji, s .

Ciafurd o TR COMTHBEE G, YRS kT e LT I T AR, T e . d
“sucha uct unloading conveyor to be provided suitably
LTIl S AL T TR St TR . i ’

'ty prevént’ : ) , _
" 10.Openingin. the enclosurées Shafter motor- driver, Sonveyor belts, etc., are to be provided with
rubber flaps:(wherever pq’s._sli'pIF;§'-'-'t“_c;>-pifét:é_“r'a‘_’t‘:;r"éleifs{éio'f- dustssT o i
11'Periodical cleaning of Water spray nozzles should be carried.outto avoid choking, _
12. The drop height of the processe erial' should be kept at minimum during loading and
L T R e e
13. Conveyor.chutes should be provided at the discharge points: _
: - 14, Green belt of evergreen; high folia ike'ngem, tamarind; gold mohar to be developed
! " within/outside the boundary; of the unit: "7 ° :
15. Compound wall/sind.net arrester shall be provided all around the crusher.
= 16. The approach rodd should be-properly, laid with tar and concrete and should be sprayed with water.
; . .17, ‘Fhe unit’s activity,shall notiattract any. public complaint.
“ ~ 18. The unit shall no{Ese-cuzg ﬁfff,eﬂ'.}'ro__ﬁﬁ.m‘ﬁu,;, slastics” such as plastic sheets used for food wrapping,
" spreading on dining table &tc.,.plastic Tites, plastic coated tea cups; plustic izmbler; water pouches
and ‘packets, plastic stravy, plastic carry bags and plastic flags irrespective of thickness, Wwithin the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,

arecanut palm plate, stainless steel; glass, porcelain plates/cups, cloth bag, jute bag etc.,

19. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification, Failing to remit the consent fee, this consent order will
be withdrawn without any notice and further’s &gig:’i;‘igrill" be initiated against the unit as per law.

" Digially vigrad by P, MANMARAN
Db e=irl, o=TAMILNADU POLLUTION CONTHOL BOARD,

a5A3ealcd7421 545490, tnal,
Date: 2010.09.08 1714 30 +2330°

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
COIMBATORE SOUTH

N e
P MrA N l M é RA N ou=ENGINEERING DEPARTMENT, u!ﬂ(!ﬂl"‘im\.n;—'u
e : / Wmi’iﬂmh’uhlpnmwhlrlﬁ‘
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TAMILNADU POLLLUTION CONTROL BOARD
O/o. DEE, TNPCB, Coimbatore (South),
Plot No E-55A, SIDCO industrial Estate,
Pollachi Main Road, Kurichi,
Coimbatore - 641 021

Proc No. DEE/TNPCB/CBS/F.CBS-2023/0S/W/2022, Dated: 01.04.2022

Sub TNPCBD - Industriies - M/s. Balakrishnan Blue Metals, SF.No.298/2A
Arasampalayam Village, Kinathukadavu Taluk, Coimbatore District — Operation of
the unit without obtaining prior CTO of the Board - Violation under Section 25 of
Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988 — Show
Cause Notice — Issued - Regarding.

Ref: 1. CTE's Procs. No F.1967CBS/OS/DEE/TNPCB/CBS/W/2018, Dated: 06.09.2018.
2. Inspection of your unit by the TNPCB Officials on 31.03.2022.

Tamilnadu Pollution Control Board serves this notice under sub-section (5) of
section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended In
1088 (hereinafter referred to as the Act) that any sewage of trade effluent discharged
into any stream or well or sewer or on land should be within the standards prescribed by

the Board.

As per sub-section (1) of section 25 of the Act, previous consent of the Board
should have been obtained by you to establish or take any steps to establish any
industry, operation or process, or any treatment and disposal system or any extension
or addition thereto, which is likely to discharge sewage of trade effluent into any stream
or well or sewer or on land or bring into use any new or altered outlet for the discharge
of sewage/irade effluent or begin to make any new discharge of sewage or trade

effluent.

\Whereas, Consent to Estaplish was issued 10 tne unit on 06.09.2018 vaid upto
31.03.2023 vide reference (1*) cited subject to the certain conditions with the following

general condition.

General Condilion

1. This consent to establish cannot be construed as consent to operate
and the unit shall not commence the operation without obtaining the

Consent to operate.

25
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2. The applicant shall make a request for grant of consent to operate at

least thirty days, before the commissioning of trial production.

3. Any Change in the details furnished in the conditions has to be brought
to the notice of the Board and got approved by the Board, before obtaining

consent to operate under the said Act ",

Whereas, your unit was inspected by the officials of TNPCB on 31.03.2022.

During, inspection the following observations were made;

i. The unit has provided the machineries for manufacturing of the Blue Metal
Jelly and M -Sand.

ii. The unit has carried out the trial operation without obtaining prior Consent

to Operate of the Board under the "Act’.

iil. The unit has not provided Settling Tank for the recycling of the trade

effluent generated from M-Sand washing section.

Hence, you are requested to show cause within 15 days from the date of receipt
of this notice as to why penal action should not be taken against you as occupier for
operating in prohibited area without valid consent of the Board under section 25 of the
Act and issue direction under section 33A of the Act for closure of the unit, stoppage of

power supply etc.,

It is informed that non-receipt of any reply within the prescribed period will be
constructed that you have no satisfactory explanation to offer for the above

contravention and action will be taken accordingly.

District Environmantaréﬂgﬂ’éa',
Tamilnadu Pollution Control Board,
Coimbatore South.

To S

The Proprietor,

M/s. Balakrishnan Blue Metals,
No.298/2A,

Arasampalayam Village,
Kinathukadavu Taluk,
Coimbatore District — 642 201.

26
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TAMIL NADU POLLUTION CONTROL BOARD

O/o. DEE, TNPCB, Coimhatore (South),
Plot No.E-55A, SIDCO Industrial Estate,
Pollachi Main Road, Kurichi,

Coimbaztcrs - 541 021,

Proc No. DEE/TNPCB/CBS/F.CBS 0546/0S/A/2022, Dated: 02.02,2022

Sub: TNPCBD - Industries - M/s. Balakrishnan Blue Metals, SF.No.298/2A
Arasampalayam Village, Kinathukadavu Taluk, Coimbatore District — Operation of
the unit without obtaining prior CTO of the Board — Violation under Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 as amended — Show Cause Notice -
Issued - Reg.

Ref: 1. CTE's Procs. No.F.1967CBS/OS/DEE/TNPCB/CBS/\N/ZO1B, Dated: 06.09.2018.
2. Inspection of your unit by the TNPCB Officials on 31.03.2022.

The Air (Prevention and Contre! of Pollution) Act, 1981 as amended in 1987 is in
force in Tamil Nadu. Tamil Nadu Pollution Control Board enforces the above central Act.
The TNPCB is implementing the Air (P & CP) Act, 1974, as amended thereon. As per
the Section 21 of the said Act no person shall, without the previous consent of the State
Board shall establish or operate an industrial plant in an Air Pollution Control area.

Whereas, Consent to Establish was issued to the unit on 06.09.2018 valid upto
31.03.2023 vide reference (1%) cited subject to the certain conditions with the following

general condition.

General Condition

“1. This consent to establish cannot be construed as consent to operate
and the unit shall not commence the operation without obtaining the

Consent to operate.

2. The applicant shall make a request for grant of consent to operate at
least thirty days, before the commissioning of trial production.

3. Any Change in the details furnished in the conditions has to be brought
to the notice of the Board and got approved by the Board, before obtaining

consent to operate under the said Act ",

27
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Whereas, your unit was inspected by the officials of TNPCB on 31.03.2022.

During, inspection the following chservations were made;

i. The unit has provided the machineries for manufacturing of the Blue Metal

Jelly and M —Sand.

ii. The unit has carried out the trial operation without obtaining prior Consent

to Operate of the Board under the ‘Act’.

iii. The unit has not provided any APC measures the Crushers, Screen and

Conveyors in the unit.

iv. The unit has not provided compound wall around the boundaries of the

unit.

And as such the provisions of Section 21 of the Act have been contravened which
is punishable under Section 37 of Act with imprisonment for a term which shall not be
less than one year and Six months, but which may extend to six years and with fine.

Hence, you are directed to show cause within 15 days from the date of receipt of
this noiice as lo wihy penal acticih should not be initicted against you for operating the
unit without any air pollution control measures and for having not obtained the valid
consent of the Board under Section 21 of the said Act and to issue directions under

Section 31A of the Act for closure of the unit and for the stoppage of electricity etc.,

It is informed that non-receipt of reply within the prescribed period will be
construed that you have no satisfactory explanation to offer for the above contravention

District Enviro% ineer,
amilnadu Pollutidn Control Board,

Coimbatore South.

and action will be taken accordingly.

To

The Proprietor,

M/s. Balakrishnan Blue Metals,
No0.298/2A,

Arasampalayam Village,
Kinathukadavu Taluk,
Coimbatore District — 642 201,

28
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fﬁlﬂ#"llmwmaﬁ. u&liromenr sul_L-(p l._ QBDS gac Cod: 996912
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